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Petition for Special Leave to Appeal (Crl.)...... of 2015
(CRLMP No. 21079/ 2015)

(Arising out of inpugned final judgment and order dated

29/ 01/ 2014 in CRLA No. 7825/2009 passed by the H gh Court of

Judi cature at Al | ahabad)

STATE OF U. P Petitioner(s)
VERSUS

MAHESH CHANDRA AND ANR. Respondent ( s)

(with appln. (s) for c/delay in filing SLP and c/delay in refiling
SLP)

Date : 14/12/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. A K Dash, Sr.Adv.

Ms. Archana Singh, Adv.
M. Abhi sth Kumar, Adv.

For Respondent (s)

UPON hearing the counsel the Court nade the follow ng
ORDER

Del ay condoned.
| ssue noti ce.

(Raj ni Mukhi) (Renu Di wan)
Sr. P. A Court Master

Signature Not Verified

Digitally signed by
Raj ni  Mukhi
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